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acree, to recoptise the Union operating 
there? 

SHRl K. HANUMANTHAIY A : I could 
not follow the question that he put. 

DR. SA RADISH ROY: You have given 
the project allowance to the P & T emplo-
yees, but the railway employees are not 
given. Secondly, I want to know wbether 
the union that sponsored the strike will be 
given recognition. 

SHRI K. HANUMANfHAIYA: I have 
already answered those questions in the 
statement itself :\nd in the subsequent ans-
wers that 1 have given to tbe bon. Members. 
It is a question not merely of question and 
answer between the Members and the Mini-
ster, it is a question for cool thinking, 
sitting together and talking over matters, 
so that the matters CIIn be settled. I am 
prepared for it. 

SHRI KALYJ\NASUNDARAM (Tiru-
chimpalli) : On a point of order. The hon. 
Minister is misleading the House, because 
it is no more under the purview of arbi-
lration. The workers are not makinB any 
new demand. The .Railway Board has, 
alrcadyaccepted it in principle, and speci-
fically for Barauni, to aHow project allo-
wance to those who are eligible. They 
have failed to implement it. 

MR. SPEAKER: You can raise it, but 
not throlJih a point of Oloder. 

SHRI S.M. BANERJEE (Kanpur\: You 
can see, the letter. 

SHRI BHOGENDRA JHA: They have 
accepted it, and have said that the details 
are to be worked out. 

MR. SPEAKER: You can send it to 
me, [will forward it to the Minister. 
rapers, to be laid. 

SHRI VAYALAR RAVI (Chirayinkil) : 
We have given 'a Calling AttentiOl\ Notice . ' 

with regard to the cold-blooded murder 
of Mr. Nepal Roy, an M.L.A. of West 
Benpl. It is calculated to reduce the 
lIlajority of the party there. So, we want 
to have a discussion, and an assurance that 
all MLAs will be given protection in West 
Benpl. Otherwise, it will be impossible 
to have democratic Govel'nment in West 
Bengal. 

PAPERS LAID ON THE TABLE 

NOTIfiCATIONS UNDER ALL INDIA 
SERVICES ACT 

, THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPIT. OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : I bel to 
lay on the Tabl e a copy each of 
the following Notificati£ns (Hind,i and 
EnaJish versions) under sub-section (2) of 
section 3 of the All India Services Act, 
19" :-

(I) The Indian Forest Service (Appoint-
ment by Competitive Examination) 
Amendment Regulations, 1970, pub-
lished in Notificatioo No. G. S. R. 
1956 in Gazette of India dated the 
28th November, 1970. 

(2) Tho Indian Forest Service (lnit ial 
Rocruitment) Amendment Regula-
tions, 1970 published in Notification 
No. G. S. R. 1957 in Gazette of India 
dated tho 28th November, 1970. 

(3) The Indian }o'orest Service (Released 
Emergency Cymmissioncd and Short 
Service Commissioned Officers) (Ap-
pointment by Competitive Examina-
tion) Amendment Regulations, 1970 
published in Notification No. G. S. R. 
1958 in Gazette of India dated the 
28th Novt'mber, 1970. 

(4) The Indian Administrative Service 
(Appointment bY Competitive Exami-
netion) Amendment ReluJations, 194'0 
published in Notiflcation No. G.S.R. 
2015 in GJZCtte of India dated the 
19th December, 1970. 
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(S) The Indian Police Service (Appoint-
ment by Competitive Examination) 

Amendment Reaulations. 1970 pub-
lished in Notification No. G. S. R, 

2016 in Gazette of India dated the 

19th December, 1970. 

(6) The Indian Administrative Service 

(Emergency Commissioned and Short 

Service Commissioned Officers) (Ap-
pointment by, Competitive Examina-

tion) Amendment ReBlilations, 1970 

published in Notification No. G.S.R. 

2017 in Gazette of India dated the 
19th December, 1970. 

(7) The Indian Police Service (Emeraency 
Commissioned and Short .Service 

Commission .. d Officers) (Appointment 
by Competitive Examination) Amend-

ment ReBlilations, 1970 published in 
Notification No. G. S. R. 2018 in 

Gazette orIndia dated the 19th Dece-
mber,1970. 

(8) The Indian Administrative Service 

(Fixation oC Cadre Strenath) Seventh 
Amendment Regulations, 1970 pub-

lished in Notification No. G. S. R. 
2020 in Gazette of India dated the 
19th December, 1970. 

(9) The Sixteenth Amendment of 1970 
to the Indian I\dministrative Service 
(Pay) Rules, 1954 published in 

Notification No. G. S. R. 2021 in 
Gazette of India dated the 19th Dece-
mber.1970. . 

(10) The Seventeenth Amendment of 1970 
to the Indian Adminilmtive Service 
(Pay) Rules, 1954 published in Noti-
fication No. G. S. R. 2023 in Gazette 

of India dated the 19th December, 
1970. 

(11) The Indian Police Service (proba-
tioners Final Examination) Second 

Amendment Rcgulations, 1970 pub-
lished in Notification No. G. S. R. 2 
in Gazette of India dated the 2nd 
January. 1971. 

(12) The Indian Police Service (Uniform) 
(Amendment) Rules. 1970 published 

in Notification No. G. S. R. 49 in 

Gazette of India dated the 9th Jan-
uary, 1971. 

(13) The, Indian Forest Service (Fixation 
oC Cadre Strength) Amendment Regu-

lations. 1971 published in Notifica-
tion No. G. S. R. 135 in Gazette 

of India dated the 24th January 
1971. ' 

(14) The India Forest Service (Fixation 

of Cadre Strength) Second Amend-
ment Regulations, 1971 published in 
Notification No. G. S. R. 136 in 

Gazette of India dated the 24th Jan-
uary, 1971. 

(IS) G. S. R. 137 published in Gazette of 

India dated the 24th January, 1971 
constituting for the State of Himachal 

Pradesh a State cadre of the Indian 
Forest Service. 

(16) The Indian Forest Service (Pay) 
Amendment Rules, 1971 published 
in Notification No. G. S. R. 138 in 
Gazette of India dated the 24th Jan-
uary, 1971. 

[Placed in Ubrary. See No. LT-S6/7Ij 

REPORT, GoVT. RESOLUTION & STATBMENT' 

reo TARIFF COMMISSION AND REVIEWS & 
ANNUAL REPORTS OP S. T. C. AND 

M.M.T.C. 

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. MISHRA) :  I beg to 
lay on the Table-

(1) A copy each of the following papers 

under sub-section (2) of section 16 oC 
the Tariff' Commission Act, 1951 :-

(i) Report (1970) of the Tariff' Com-
mission (Hindi and English ver-

lions) on the Half-yearly Review 
(January-June, 1969 and July-Dece-
mber. 1969) of the Dye Intermc-
diatca Industry. 

(Ii) Government Resolution No. 14(5)-
Tar/69 dated the 25th February, 
1971 (Hindi and EDJlish versions) 
DOtifyina Government's decisions 

on the above Report. 
[Placid III Library. See No. LT-'7/7J] • 


